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CENlhAL A:)lAINlS1RATIVE 1hiBUNAL , ALLAHABAJ A5\I:H • 

• • • • 

u . A. No . 1397 of 1992 

oated : 01 .02~~ 

Hon . i.U:- . s. Da s Gupta , A. M. 
Hon . ,· .. tr , -L~h_Qhali~Jal t.J .M. 

S . ? . Gupta , aged about 44 years son of Sri 

Bri j >.Jand an Lal, .:;uard 3rade- A, 

Bar e i lly City , N . E . k.ly . I zatnagar 

Bare il ly . • • • Applicant . 

( By Advoc a t e Sri T. S. Pandey ) 

• 

Union of 

j,\in is tr y 

6 others , 

Versus 

• • 
l ndia through secretary • 

'"" of Baihvay s , Ne w Jelhi and 

••• R..espon·lents • 

( By Advoc a te s.r; V . K. Q:> e l and Sri 
R . K. Pandey for ~esponJent no . 5) 

• • • 

U R. D E H 
-- - --

( By Hon . :~tr . s . u a s Gupta , :.~mber (A ) ) 

• 

Non e for the app licant. Sri R . K. Pandey 

pre sent on Leh a lf of the respondent no . 5 , on the 

e arlier 2 occ asions also , none appeared on behalf 

of the ap plicant. It -· therefore , appe 1red t~1at 

there is no interest of the ap~licant to pu~sue 

this matter . Moreover , "'~ have been to l d by the 
-

~eorned ooonsel for the Respondent no . 5 that the 
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applicant has since expired o n 20 . 10. 1993 , and 

he has submitted M. P . 3022 of 1994 pray ing that 

the c c:1se be treated as havi ng aba ted on tha 

death of the dpplicant . On the earlier occasion , 

we have given an opportunity to file objection , 

if any , to this application . Since no ot j ec tion 

has been filed and on perusal of the submissions 

in the 0 . A., we ar a of the view that the cause 

of action does not survive the applicant~ t he 

ap~ lication is dismissed both on the ground of 

non-prosectJtion a nd having abated on t he death 

of the .applicant . 
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